
 

Sir, I lay the Bills m the Table. [MR. 

DEPUTY CHAIRH AN in the Chair] ^ 

THE ORISSA  APPHOPRIATION   (VOTE 
ON ACCOUNT] BILL, 1971 

THE ORISSA   APPROPRIATION    BILL, 
1971 

MR. DEPUTY ( HAIRMAN : We shall 
now take up the Ori sa Appropriation Bills, 
1971. There are tw<: Bills. We can consider 
both of them siraultan ously. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) :   Sir, I b< g to move : 

\/ 
"That the Bill to provide for the with-

drawal of certain I urns from and out of the 
Consolidated Fund of the State of Orissa 
for the services ol a part of the financial 
year 1971-72 as passed by the Lok Sabha 
be taken into consii oration." 

This Bill arises out f a sum of Rs. 56.72 
crores voted by the I ik Sabha yesterday and 
about Rs. 5.09 crores c barged on the Consoli-
dated Fund of the Stale of Orissa as shown in 
the Vote on Accou it pamphlet circulated 
along with the Budget papers on the 27th 
March, 1971. These amounts have been 
sought to cover the expend] ure for the first 
four months of the next fin incial year, i. e. 
April to July 1971 in order t> carry on 
administration of the State of Or  sa. 

Sir, I move. 

Sir, I beg to move. 

"That the Bill to authorise payment and 
appropriation of cerain further sums from 
and out of the C nsolidated Fund of the 
State of Orissa for tl e sendees of the finan-
cial year 1970-71, as passed by the Lok 
Sabha, be taken int i consideration." 

The Bill is in resprct of Supplementary 
Demands of Rs. 7.81 crores voted by the Lok 
Sabha yesterday and an expenditure of Rs. 
1.64 crores charged on .the Consolidated Fund 
of the State >f Orissa for the year 1970-71.  
Full details of the provisions asked 

for have been given in the Statement of Sup-
plementary Demands for Grants and Appro-
priations laid on the Table on the 27 March, 
1971. 

Sir, I move. 

The-questions were proposed.   J 

MR. DEPUTY CHAIRMAN :   Mr. Misra. 

SHRI LOKANATH MISRA (Orissa): Mr. 
Deputy Chairman, Sir, the speech of the hon. 
Deputy Minister, Mr. Ganesh, yesterday gave 
me the impression that the attitude of Central 
Government was extremely partisan. He 
mentioned yesterday that nothing worthwhile 
was done during the Swatantra-led coalition 
Ministry of four years in Orissa. May be, he is 
a new Minister, and therefore he does not 
know much about it. Therefore, I shall excuse 
his ignorance. If he knew things about Orifsa, 
he would not have said what he said 
yesterday.. 

SHRI G. A. APPAN (Tamil Nadu) : Sir, on 
a point of order. The hon. Member is casting 
aspersions against the Minister. Whether he is 
a junior Minister or a senior Minister, he is a 
Minister himself. He represents the 
Government. Everybody is equal. He has to 
pay some respect to our fellow brothers. He 
cannot say that one is too good and the others 
are too bad. 

I do not think anybody has the right to 
think that anybody here is inferior and some 
body is bigger. 

AN HON. MEMBER : He has not said 
that.   He only said that he is a new Minister. 

SHRI G. A. APPAN: He had been a 
Minister in the last Government. This is his 
second term. One might have been here for 
the third time. 

SHRI LOKANATH MISRA : Sir, what is 
your ruling ? 

SHRI G. A. APPAN: Do you mean io say 
that I began to say something which is 
irrational ? Can you not say that everybody 
here is equal ? Who is junior or senior ? One 
may be a junior for one or two years. Every-
body is a member here. 
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MR. DEPUTY CHAIRMAN : As a Mem-
ber of Parliament, everybody is equal. 

SHRILOKANATH MISRA: My friend is 
very much misled. He probably did not listen 
to what I said. I said the Minister, Mr. Ganesh 
is comparatively new and therefore, he is 
ignorant of many things which he ought to 
know. That is what I said. I repeat whatever 
has been said by me earlier. Therefore as I 
said, I can only excuse his ignorance. If he 
went to Orissa to find out for himself what has 
been done, he would have seen that in spite of 
the discriminatory attitude of the Central 
Government whatever could be done in Orissa 
was done by the Swatantra-led coalition 
Ministry. The Central Government behaved in 
an extremely partisan way. They did not give 
us the steel plant which my friend who now 
got up in favour of the Minister got. 

SHRI G. A. APPAN : My friend does not 
know that the Salem steel plant affair was 
started in 1800 itself. Perhaps they would have 
thought about it in Orissa only in the last 15 
years. 

SHRI LOKANATH MISRA: I do not 
know whether in 1800 anybody could 
conceive of a steel plant in India. 

SHRI G. A. APPAN: I will show you the 
record, 

SHRI K. P. SUBRAMANIA MENON 
(Kerala) :  In 4th   century B.C. it was started. 

SHRI LOKANATH MISRA : Let me go 
ahead with my own theme. I do not very much 
like to discuss things which are not very rele-
vant to Orissa. All the same, since he rose up 
in favour of Mr. Ganesh, I thought that there 
might have been some understanding between 
Madras and the Congress (R) as they had 
during the elections that even now to continue 
for the rest of the Lok Sabha term till 1976, if 
not before. The point I was trying to make is 
this. We have now passed the Budget and the 
Appropriation Bill in regard to Orissa. The 
plea that was being taken was that the risk 
could not be taken because the financial year 
may come to a close and therefore, calling the 
Assembly and giving their responsibility to the 
new Govern- 

ment to pass the Budget and the Appropriation 
Bill could not be taken. Therefore, all the time 
I was anxiously waiting for these to be passed 
here. It is time now that the Governor should 
be advised to send for the leader of the major 
UF Party, Mr. Biswanath Das, to be sworn in 
to-day immediately. Now that we have passed 
whatever was to be passed and there is no 
possibility of any risk being taken, any further 
delay would only stabilise the impression in 
the minds of the people that Dr. Mahatab is 
resorting to horse-trade. I am told that he has 
gone back from Delhi with Rs. 10 lakhs and he 
might play havoc with that. They have been 
playing havoc in all the other States where 
non-Congress Ministries were there. In U.P. it 
is going to fall, they say. In Gujarat they have 
resorted to horse trading and I am told 15 or 16 
members have crossed over. Everywhere they 
are trying to do it. It is going to be almost a 
dictatorial Government at the Centre and every 
State would b!e brought under their mercy. Let 
that not happen to Orissa il they have any 
respect for the mandate of the people of which 
they talk sol eloquently in both Houses of 
Parliament. Let them also respect the mandate 
of the people in Orissa. The mandate of the 
people in Orissa is not in favour of the 
Congress (R), they have rejected any single 
party majority. 

SHRI SHEEL BHADRA YAJEE (Bihar) : 
Who got the highest ? Yourself ? • It was my 
party t|iat got.... 

SHltl LOKANATH MISRA: Sir, who is 
this lunatic getting up ? 

SHRI SHEEL BHADRA YAJEE : You 
reply to my question. 

TH^ MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : Sir, he 
should not have said that. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : You should 
not. .. 

SHRILOKANATH MISRA:   I  did  not 
mention anybody.   Why is Mr.   Yajee  
getting up, I  never said.   I  only said,   who  
is this 
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lunatic getting up.   I   the cap fits  somebody 
I can not help it. 

MN. DEPUTY CHAIRMAN : Mr. Misra, 
it is not like that. O) ly when he stood up and 
said something you said so.   It means.. 

SHRI LOKANATH MISRA : All right, in 
deference to your wishes I am withdrawing. 

 
(lnte ruption) 

SHRI LOKANA1H MISRA : Sir, when I 
get up and speak I am not allowed to speak. I 
did not expect that t] e Chair would be a silent 
spectator to this shui ting up of the opposition 
voice, to this thrott ing of the opposition 
voice. Even if I an the only man sitting here I 
am going to say what I feel like saying. 

Sir, I was saying t) at the people in Orissa 
have given a definite nandate, a mandate for 
coalition. They hav< rejected the Congress 
(R) ; they have rej cted all other parties 
coming in a majority md forming their own 
Governments. There! .re the pattern has been 
set ; the mandate has been given and it is a 
mandate for a coalitio I of different parties. 

SHRI AKBAR ALI KHAN (Andhra 
PRADESH) :  Who i.< the largest party ? 

SHRI LOKANA'H MISRA: With all my 
highest regards foi Mr. Akbar Ali Khan I 
would say he is barr ster at law and I think he 
has the rudimentai • knowledge of law yet ; 
even though he has lever practised. 1 think he 
still has a rudimentary sense of law. Whatever 
may be the patter I, whosoever might have a 
single party majority, or a single party 
minority, that makts no difference. Dr. 
Harekrushna Mahatat with his 51 members if 
he could have formed  Government, he would 
have formed it the fii st day. The Governor 
who is also a partisan though senile would 
have called him to form the Government. 
Therefore now the pattern there is that there is 
a United Front which has 73 members and all 
their signatures have been  already submitted 
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SHRI K. P. NUBRAMANIA MEN ON : 
Mr. Deputy Chair: nan, it is a sad 
commentary on the state of af airs in this 
country that this Parliament, whicl has got the 
primary duty of looking after th< subjects 
which are allotted to it under the < institution, 
has to go on discussing and aj proving the 
subjects of a number of States, :hus creating a 
situation in which the people f these States do 
not get an opportunity to disc uss their own 
affairs and to find solutions for them. Sir, we 
have already discussed theMaripur Budget. 
Now we are discussing the Or >sa Budget. 
Tomorrow we may be discussing :he Mysore 
Budget, and the day after tomorrow we may 
again be discussing the Gujarat Budget and 
the Bihar Budget. This is the situation. The 
Constitution today is being used or i i being 
subverted to subserve the political ends of the 
ruling party at the Centre. I charge tie ruling 
party at the Centre with subverting th 
Constitution, with subverting the autonomy 
of the States and misusing the power of the 
Governor to deny the people of the States a 
representative Government which they like. 
lere we are talking of the biggest single paiy 
in Orissa. But what is happening in We ;t 
Bengal ? Which is the biggest single party in 
West Bengal ? When biggest single Party in 
West Bengal stakes a claim for forming I 
Government, our Government says, "No, you 
have no right to form a Government". 
Whereas in Orissa the biggest single party, 
because it is the Congress ruling party, is 
being called, and the other parties which have 
band-d together and formed a United Front 
are refused permission to form a 
Government. This is prostitution of the 
Constitution and our parliamentary 
democracy in this 

country, and unless we put a stop to it I should 
say, Sir, the future of whatever sort or 
whatever form of parliamentary democracy we 
have in this country is likely to be dismal. 

Now,  Sir,  you will  realise  that we in this 
House have often referred  to the question of 
representative  Government and  the danger of 
tampering with it.  The Central Government 
has been doing it not  only for  the first  time 
but  many times.   In   1965  when  the Kerala 
people  elected an  Assembly,  because it  was 
not  to the liking of the Central Government, 
that Assembly was not even called  into 
session, and before it was  called it  had what is 
called a   premature death.   Again,  Sir,  we 
find now in West Bengal people have elected 
an Assembly and it is over one month and  still 
a Government  is not  being formed  and  
everything  is depending  upon the will and  the 
pleasures of the Central Government.   This 
sort of situation has to   stop  and  the  time,  
energy  and  the opportunities   provided   by   
this    Parliament should   not   be   utilised   to   
take    away   the autonomy and the  
opportunities of the people in  the States  in 
their own respective spheres, and  if we do not 
stop this practice,  then it is likely   that the  
entire country will come under President's rule 
and  this  Parliament  will  be loaded  with all 
sorts of problems which it cannot  solve,  and  
that in  the  ultimate analysis will  lead  to 
situations   which we  today see in   places   
like   Bangla    Desh,    because    the denial of 
autonomy, the denial of repersenta-tive   
Government   to  the  people in  subjects and   
matters   in   which   they   have   got   an 
interest is a denial of democracy  for all.   It is 
not enough   that this  Parliament is  there to 
discuss  all  things,    because    the    
Parliament cannot discuss, has not the time to  
discuss the problems of health, the problems of 
education, the problems of irrigation, etc., and 
the myriad other subjects which the  State  
Assembly  is to discuss.   And this sort of 
denial of opportunity to discuss the Budget by  
the  State Assembly it a complete denial of 
representative governments of parliamentary 
institution to the people of the States.    
Therefore  I  think  that this  practice should 
stop and the Assemblies which are elected 
should be free  to form the Governments which 
they are capable of, and it is not  for the Central 
Government  to  decide  which is the 
Government which should be formed and 
which is the Government which should not be 
formed. 
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SHRI K. R. GANESH : Mr. Deputy Chair-
man, Sir, Shri L kanath Misra has referred 
that some remarks which I made yesterday. I 
made out of ignor mce because I am a new 
Minister. I do net wish to go into detailed 
discussion with hii i. I may only refer to him 
certain remarks m: de by my senior colleague, 
Shri Shukla, in thi Lok Sabha. In course of 
his reply to the del ate he has said :— 

"If the State (Governments do not utilise 
properly the assist a ace given by the Centre 
and allow grass to grov under their feet, then 
they cannot blame thi Government of India 
for their lapses. 

Sir, I do not know who is ignorant about the 
propriety of a Mi lister to make the kind of 
remarks that I a id my colleague made in both 
the Houses. Sir, we had had a rather extensive 
discussioi yesterday in the course of which I 
had tried to meet the points that the hon'ble 
Members made. The only point that has been 
raised no-1'has been that the constitutional 
process ir. Orissa should be continued and the 
Governor : iiould call the leader of the party 
or groups f parties which command a 
majority. Sir, I hi re no doubt that the cons-
titutional process B Orissa will be continued, 
that a popular Covernment reflecting the 
verdict of the peop e will be installed. 

Sir, I would submit that the Governor has 
to take care becaus- it is not only a question 
of principles, it is a question of having a 
popular, a viable, Go 'eminent that can also 
be durable as far as Orissa is concerned. As I 
pointed out, Sir, ii Orissa the electorate has 
given a clear mandate. In this massive mid-
term election the politics of coalition between 
the parties which have nothing in common 
with them, as far a:; their programme, ideolo-
gies, manifestos are concerned, are rejected  
by 

the people. So, there is absolutely no doubt, 
Sir, that if a Government can be formed in 
Orissa, the Governor will call the leader of the 
largest single group of parties. And whatever 
may be the views of Mr. Lokanath Misra, as far 
as the Governor is concerned, he is there to see 
that the Constitution is defended and 
Constitutional processes are allowed to func-
tion. .. 

SHRI LOKANATH MISRA : There cannot 
be more than one largest single party. 

MR. DEPUTY CHAIRMAN : He said 
largest single group of parties. 

SHRI LOKANATH MISRA : He said 
leaders of the largest group. 

SHRI K. R. GANESH: Combined together. 
We can have our discussion on English later 
on. 

MR. DEPUTY CHAIRMAN i The ques-
tion is : 

"That the Bill to provide for the with-
drawal of certain sums from and out of the 
Consolidated Fund of the State of Orissa for 
the services of a part of the financial year 
1971-72, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : We shall 
now take up the clause by clause consideration 
of the Bills. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause I, the Enacting Jormula and the 
Title were added to the Bill. 

SHRI K. R. GANESH : Sir, I beg to move. 

"That the Bill be returned." 

The qua tion was put and the motion was 
adopted. 

MR. DEPUTY CHAIRMAN : The question 
is : 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Orissa for the services of the finan-
cial year 1970-71 as passed by the Lok 
Sabha, be taken into consideration. 

The motion was adopted. 
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MR. DEPUTY CHAIRMAN : We shall 
now take up clause-by-clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Jormula and the 
Tittle were added to the Bill 

SHRI K. R. GANESH : Sir, I beg to move. 

"That the Bill be returned." 

The question was put and the motion was 
adopted.  

THE BUDGET (MYSORE), 1971-72 

General Discussion 

THE MYSORE APPROPRIATION (VOTE 
ON ACCOUNT) BILL, 1971. 

THE MYSORE   APPROPRIATION   
BILL, 1971 

MR. DEPUTY CHAIRMAN : We may take 
up the next three items together—the Budget 
(Mysore), 1971-72, the Mysore Appropria-
(Vote on Account) Bill, 1971 and the Mysore 
Appropriation   Bill, 1971. 

HON. MEMBERS : Yes, Sir. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : Sir, I beg to move. 

"That the Bill to provide for the withdrawal 
of certain sums from and out of the 
Consolidated Fund of the State of Mysore for 
the services of a part of the financial year 
1971-72, as passed by the Lok Sabha, be taken 
into consideration." 

"That the Bill to authorise payment and 
appropriation of certain further sums from and 
out of the Consolidated Fund of the State of 
Mysore for the services of the financial year 
1970-71, as passed by the Lok Sabha, be taken 
into consideration. 

The questions were proposed. 

MR. DEPUTY CHAIRMAN : Mr. Nawal 
Kishore will speak after lunch. The House 
stands adjourned till 2 p. M. 

The House adjourned for lunch at 
fifty.eight minutes past twelve of the 
clock. 

The House reassembled after lunch at two 
of the clock. The VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) in the Chair. 

"SHRI NAWAL KISHORE (Uttar Pradesh) : 
Mr. Vice-Chairman, Sir, this Budget of the 
Mysore State for the year 1971-72 was laid 
before the State Legislature, but could not be 
passed due to certain political developments 
there. This ultimately culminated in the 
creating of the President's Rule and the 
necessity of its being raised before this House. 

For the present, Sir, only Vote on Account 
for four months is being sought, just to facili-
tate the administration of the State. I am sorry, 
that the progressive State of Mysore has also 
been placed under the President's Rule. I 
know, Sir, that the Constitution, under Article 
356 provides that if the President is satisfied 
that a situation has arisen in which the Gov-
ernment of a State cannot be carried on in 
accordance with the provisions of the Constit-
ution, he, by Proclamation, may assume to 
himself all or any of the functions of the Gov-
ernment of the State. But, Sir, this provision in 
the Constitution was meant to be used only 
under unavoidable and exceptional circums-
tances rather in very emergent cases. The 
framers of the Constitution never envisaged 
that it would become the order of the day, and 
would be used by the Central Government in a 
casual and routine way, as has been done 
during the last few years, and at times also 
even when there was no necessity. 

I, for one, see behind it a clear trend of 
planned and organised intervention and inter-
ference by the Centre in the State Adminis-
tration, thus, evading the very autonomy of the 
State and reducing it to a mockery and farce. 
Sir, I could understand the casJ of West Bengal 
where the conditions were so disturbing and 
there was justification for the President's Rule. 
But Mysore is not West Bengal and I 
personally feel that this imposition of 
President's Rule there is unwanted and 
uncalled for and could have been  conveniently 


